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JUDGEMENT (ORAL)

(By Hon'ble Mr. Justice V.S. Malimath, Chairman)

1

From the materials placed before us we are satisfi

ed that the judgement of the Tribunal has been duly

complied with and these, proceedings are dropped.

(S.R. ADI/GE) (V.S. MALIMATH)
MEMBER(A) CHAIRMAN
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